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An Act to provide for tfre Ievy of tax 011 certoirl goads carried by rand in the 
State of Himocltd Prdded; attd lo validate certai tuxes inrposed on goods 
carritii by rood and for ceriafi~ other nruiiers connected therewith. 

BE it enacted by the Legislative Asmuibly of HimachaI Pradesh in the 
Forty-srxond Year oft  he Rqublic of hdia as follows:- 

I. Short title and ex~errt.-(&) This,  Act may be caIled the Himachal 
Pradesh. Taxatian (On Certain Goods a r r i c d  by Roaa) Act, 1991 . 

(2) It  cxknds to the w b i c  6f the State d ~ i m a c h a l  Pradesh. 

2. Dej7uirions.-In this Act, unicss tbe context othcrwix: requires,- 
- - .  

n) "appsintcd day" w a n s  the day on which this Act comes into fptce; 
b) "barrier or check p s t "  mans a.barrier or rhxk post establrshd 

undcr section 5 of this Act ; 
(c)  "Commissiu~~er" means the Commissioner appjrrted under section 

3 of this Act; 
(dl "distance covered or being +covered" means the total distance 
. . calcu!atccl from tbc k s t  paint from which the goods are carried 

by road (by means of a mechanical vehicle, cart, animal and 
human agency or any other mans, cxccpt railways and airways) 
to the Iasr point .in the  State ; 

(el "goods" mean the g-mds sp:cificd in column (2) of Schedule-I 
or Sshedule-U, as thz case may be, appended to this Act ; . 

(I) "G~vtr~nnrcnt" or "State Govern meat" means the Government 
of H~machal Pradesh; 

(6) "~nspcctor" means the pzrspn authariscd by the Sktc Government 
to collect tax In respect of any goods and includes every Govern- 
ment =want p s k d  in connection with thc collection 'of t;?x ; 

(11) !'kilo ram" means kiIngarn as defined in tho Standard of Weid-its 
and Learrurcs ACT 1976 (a01 19761 

(i) "rnechal,icaI vchhiclc" means any mcchi;llical-ly propelled vehicle 
adapt@ for use. upon roads whether thc powcr d p~-opulsion, is 
trammltted thereto fro111 am cxtcrnal or i~rternal source and ~n- 
cludes a chassis to vhicb a body hss not bccn att~chcd md a tfai lcr ; 

( j )  "noti6cation" means a notification pubishcd in &G ObiaL Gazcrtc; 
(k)  "Oficial Gazette" means the kjjpatrz, Hirnachal Pradesh; 

"prescribed" means prescribed by rruIcs made under fhjs Act; 
(nl) "'Schrdule" means the ScheduI: apperded to this Act; 
fn) "State" means the State o.f L-ltmachal Pradesh; 
(a) " ta~"  means the tax levicd under this Act; and 
(P) "taxi% ar~thocity" mcans any officer of t11e Excirc and Taxation 

Dep~rtnwnt not behh the rank of ah Excise and Taxation. Inspec- 
tor appdnted under subsection (1) of section 7 of this Aat and 
conferred upan him thc powers under sub-s~tion (2) or Inyes- 

. ' - -ted with powers under sub-section. (3J of section 2 ~ O P  Frrylng 
.. . . 

. out the purp3ses of this Act,.. 

3. Levy arrd rate of tax.-(]) Subject to the provisions of this Act-, there 
shall be levied and paid to the State Govcmment a taxon every kind of goods 
spccXdlrcohrnn(2) oFS~h&lecT, carried: by rok by ~f a mec+anica 1 
vehicle, cart, a~ irnabnd h n o  agency or m y  ot l~zr ,  meam, exc,-p$ ~31.Iways 
;~nd airways. 



(2) Such tax 1evicJ on the gocds spe:ificg in Szhedu lc-T sllall bc payable 
for a distance of cvey Gne hundrrJ and fifty kilometres or part thereof 
covered or being cavered within tIiz Stat: and at thc follorving rates, numcly :-- 

(n) wvhe~e the distance ~ ~ e i c d  or at the rates ;u spcified in c~ lumn 
bang co'vcred docs not exceed (3) of Schedule-I; 
150 kilomztrcs; 

( I r )  where the distance covered or  at twice thc ratos specified in 
being wvercd e x ~ c d s  150 kilo-, clomull (3) of Schedule-T; and 
mctrcs but docs not excecd 
300 kilometres : and 

(c) ~ V I I C C Z  the distance covered or at thrice the rat& specified in 
k i n g  covcrcd exceeds 303 ca1u1nn (3) of Schedule-1. 
ki lometres. 

( 3 )  On every kind of goods specified in coiumn (2) of Schedule-I1 
carrrcd by mad by ineea: of a mechaneial vellicle, cart, anlmal and 11uman 
a$ency or any other means, e x q t  rail\-ys and airvlays, at any time, cn or 
after the I 7th day of July, 1976 bat bcforz the appointed day, there shall be 
deemed and always decmed to hay? been lcvied and paid to the State 
Government, a tax for a eistancz of every one hundrzd and fiIty kilomctres, or 
part th*:t.e?f, c3verbd within tha Sfate, and for the p:riod mentioned in 
column (3) thcic~f and ;~t tlic followins rates, namely:- 

In)  where th:: distance covered does at the rnte as specified ia ctl IIknin 
n.3 t exceed I 50 ki lvmctrcs. (4) or Sci~edule-11 ; 

(b) where the disiancc coverd nr t ~ i c e  the rates spec~fizd in 
excecds150kil:,metrzsbutd~~cs c0l>lumn(4)ofSchedule-X1; 
not cxceed 300 kilomctrcs ; and 

(c) where the ~ I S ~ F T I C Z  cavered ex- at thricc tbc r a t s  specified 
d s  300 kilo~nttres ; in columt~ (4) of Schedule-II. 

,(4) The net weight, vaiuc, volumc and spccjes of the goods for the 
purpose of assesment of tax dail bs determind in tbc manner prescribed. 

Expln,1c~~ioti.-T1~c tax levied undcr this Act dlall bc in addition to any 
tax IevVied, or  . l~uiablc undcr thc Hirnalial Pr~ddsh Passengers 
it11d G o d s  Taxation Act, 1955 (1 5 of 1955). 

4, Morle. of ptiy,ttenr of tax.- The tax payablc under this Act shall be 
paid by every person-in-c111i.g of the mecilmical vchicle, cart OT animal 
in or on which thc goods 31.2 carried or thc person-in-charge of the goods. 
as the case may b q  ill the p;mcribed mauncr, into tbc Govcrn n~cnt  treasury 
or Sktz Bank of India or to the taxing authority OF Ih:: district through 
w11icl1 thc goods are carrid subject to thc condition that such autboriUv 
shaI l issue him a receipt, in the przscribzd form, in token or having rcccived 
tbc arnoun t spxificd t hercin . 

5. Estnblir;Iu)re!~t of clreck 110st.s or bnrriers atld i11spi2ctiun of goods i~z 
frimsil.-(l.) With a view 1-2 prcverrting or cl~ecki~rg evasion of tax urrr!er 
f his Act ,  tb;. State Governrfimt may, by noCiGc3tio11, aircct tIlc cstabl ish- 
mmt of a ck:ck p~ i t  or th.3 cre:tij11 of a barricr or bsth on such road or 
r o d s  as may be notifieu. 

(2) At ewry r k c k  p s t  or b s r r k r ~ r 3 t  any c . l l~ r~p iacc  ivheti  so reqliir-cd 
b y  an afficcr-in-chargc of thc chcck p ~ s t  or barrier or any orher oficzr tlot 
b2l~i~ thc :n.lk c f :in 4 . i~ i~ :  :ljld T i i ~ r ~ t i t ~ i l  I~S~CC~DC, IITC driver or any othcr 



Pcrson-in-charge of the goods, mechanicaI vehicle, animal or cart shall stop 
thc mechanics I vehicle or animal 01 cart, as the case may be, and kccp ?t 
stationary as long as may rcwnably be necessary, and allow the afore~atd 
officer to e ~ ~ m i n e  tfiu contents in thc mechanical vehicle or :on anlmaI or  
cart by breaking open th; package or packages, if necessary, and inspect all 
rccords relating to the goods carried wvbich arc in the possession of such 
drivzr or #>ih:r person-in-charge, who shall also furnish such othcr infor- 
mation as may be required by the aforesaid oficer, and if considered 
n:ccwary. sxch officer may also search the goods, mechanical vchicle, 
animal or cart and the driver or other person-in-chrage of the mechanical 
vehicIc or animal or cart or of the goods. 

(3) The ptrson-in-charge of the goods, mechanical vehicIc, animal or 
cart shall keep with him the receipt in the prescribed form showing the tax 
paid by him under section 4 in rcspect of the goods being carried by him and 
produce on demand such receipt before an officer-in-charge of a check post 
or barricr or any other ofiecr not bclow the rank of an Excise end Taxation 
Im?:ctor checking such mechanical vc-hicle, animal or cart at any othcr 
place. 

4 If the person-in-charge of the goods or mechanical vehicle, animal 
or cart fails to produce the reccipt as required undcr subsectton (31, the 
officer-in-charge of tne check gost or barrier or any other oficcr referred 
ta in sub-section (3), as the casc may be, shall recover the tax at t h e  place 
of inspection or check post or hsrrjcr and issue bin) the receipt in the prescri- 
bed form. 

(5) If the goods on which the tax is payable under this Act are passing 
through the chxk post or th: bxrrier falling first in the course of transit 
within thc State, thz p:rsm-in-chirg.: of the goods, mechanical vehicle, 
animal or cart nay pay the tax at such check p s t  or thz barrier and obtain 
a receipt, in thc prescribcd form, against such payalent. 

6. Exl~ibition of /able of tax mid srutemerrt of pn~alties.- A tablc of tlie 
tax, authoriscd to be t&cn at  the ofice of the taxing authority or at any 
cbcck post or barrier, shaIl bc cxhibitcd, in a conspicuous place near or in 
such o f k c ,  check ost or barrier, legib lp written or printcd in Hindi ; and B English words an figures, lo which shall be annexcd, written or printed in 
like manner, n statement of pznalties for evading or refusing to pay the tax. 

7. Taxing atirhoritics.-,-(I ) Thc Government may, for carrying out 1 l ~ e  
purposcs of this Act, appoint a Commissioner znd such other officer or 
olliccrs to assist him as it thinks f i t .  

(2) Tltc ofticcr or officers, appointed under sub-section (I), shall exercisc 
thc po\wrs or a taxing authority or such other powers as may bc confcrl-ed 
upon then1 and perform such duties as may be required by- or under this 
Act, and have jurisdiction over such area or areas, and hnvc sucl~ rclotio~~ 
with one another, as may be precribed. . 

(3) The  Gqvernment may, instcad of appointing any person under 
sub-section (I), Invest, by notificati~n, any o Ricer of thc Excise and Tex'ltion 
Dep~rtrnellt nor b2low the rank a1 an Excise and Taxation Insp=ctttr to 
cxercjse any p~wcrs under this Act, ana also specify therein the area in which 



power is to tx exercised and thcrcupon such oBcer or oficers shalI bc 
deomed to have been appointed under su b-section (1). 

(4) All persons appuinkd under this Act, shall be dcemcd to be public 
servants within thc meaning of section 21 of the Indian Penal Code (45 of 
1860). 

8. Assislntrce to l~rspectors and other raxit~g mrlhnrities.- A l l police 
hofficers shall be bound to assist the l n s p ~ t c ? n  and other taxing authorities, 
when required, in the performance of their duties under this Act, and, for 
that purpose, shall have the s amo powers which they have in the discharge 
of their ordinary police duties. 

9. Recovery of MX in case of reftrsd to pay or evasion.- ( I )  If thc [ding 
authority having jurisdiction in the district or Inspzctor-in-charge of a check 
past or barrier, as the case may be, is satisfied that any person, carrying 
the goods specified in the Schedules has evaded payment of tax due under 
this Act, or such person has not mado the payrnc~lt of tax on demand, be 
may, for rcaons to be recorded in writing and after hearing the said person, 
order detention of the goods as abo the mcchancial vehicle, cart or animsI 
carrying such goods for-such period as may reasonably be necessary and shall 
altow the same to proceed only on the owner of goods or his representative 
or the driver or other person-in .charge of the goods, mechanical vehicle, 
cart or animal on behalf of the owner of the goods making payment of the 
t y  or lurnishing to his satisfaction, a security or executing a bona with or 
wlthout sureties for securlng amount of lax, in the prescribed form. 

(2) In case the person-in-charge of the goods or the mechanical vehicle, 
cart or animal detained under sub-section (I) fails to pay the tax due or 
furnish a bond referred to in sub-section (1) wthin 24 hours of the detention 
of such goods, the taxing authority or the inspector may cause thc goods 
to be mld in thc prescribed manner. 

(3) The sale proceeds of such goods after defraying in the expenses of 
saL and after deouc.ting thc tax shall be paid to the person-in-charge of the 
goods in the grescrrbed manner. 

10. Pcnalries.-(I) Wbosoever- 
(d) contravznes or zbets the contravention of  any of the provisions of 

tnis Act or the rules made thereunder or any order or directi~n 
made under 'any such provifion or rule ; or 

(b) conwals thc particulars of the goods cnrriea or dcIibrately furnihcs 
inaccurate particulars of such goods, 

shall, on conviction, be liable to irnprisonmkt of either description which 
may extend to six months or a fine which may extend to one thousand rupees 
or to both. 

: (2) No Magistrstc shall take cognizance of any okeoce under this Act 
or the rules madc thereunder cxcept on a complaint in writing made by 
an officer or authority authorised by the Commissioner, in this behalf. 

11. Compojition of  offence^.-(I) The State Government may, by 
notification In the Official Gazette. authorise any oEcer, not below thc 
rank of an Excise and Taxation Officer to compound the o Rences commit- 
ted undcr this Act and rules made thereunder. 



(2) Tnc oficer ;iuthorised unitel. sub-scction (I] ,  may compound the 
off:n:c c~rnmitted utidcr this Act by chrtrgi~g either a Sum of rupecs one 
thousand or donbIc the amount OF tax, whichever is hiphcr. 

(3) 0.1 pnp;l~:nt of the slinl rel'ci.~.~d to in sub-section (2), no further 
criminal prowedings shall be taken or ca ntinued lo be takcn against tbe 
p r s m  csnccrncd in respect o f  such offence. 

12. Appegl.-(I) Al~:~ppcnIshall licto thc ApyellateAuthofity appointed 
Sy the Stqte Government in this b~kalf, against any original ord:r p?sscd 
under tnis Act, within sixty days of tho piissing of such order : 

Pr.)vided that ;lo app:a 1 shall hz entcrtaincd by sgch authorit3 unless it 
is s:iCsfied that tile a m ~ u n t  of tax and p3naIty i jr$p?szd has been p2id 1 

Pravidql further tna! such authority, if satisfied that the pqson 
?gg.icvcd is unable to ~nske such payvent, may, for reasons to be r p r d e d  
la writing, entertain an appcx 1 without such pay men t having made. 

(2) Save as provided i n  section 13, an order pns~cd by the Appelhtc 
Authority  hall be fiuaI. 

13. X e v i ~ i o ~ t . - ( i )  The Cqmn~.l'isioncr may, of his own moGon, 
callfcr the rexcd  ~f any p r ~ ~ e d i n g s  whic:i, 3rc p :ndI~lg before, or have bzn  
disposed ut' by any authority su'o~idi!~afe (p him, f ~ r '  the purpos: of satis- 
fyisig himself as to tbz lzgality ut pr~piiely of  snch pramcd~ngs or order 
made thcrein m a  may pass such order in rclatbn thereto 3 s  he may think 
fit .  

(2) Thy: St-it: G~vz:nm:~t way oy n~tificati;ln c ~ n f e r  on  any 
powers of tho Comrnissianer under sub-section i l)  ti, bz c5crg+ed spbject 
to such conditions and in respect o i' s~:sh wens as may be speefiecl in the 
nolificarion. 

(3)' No order shall bc passed undcr this scctigi~ which a&iersc]y aficcts 
any pcrmn unims such person has b c n  given a reasonable opporrunily o '? 
being h a r d .  

14, Refurzd.-The taxing authority, either srta.-alo!!r. or on applicatinn 
made to it, shalt, in the prescribcd manner, refund any srqount of tax ' or 
penalty, paid in exwss of the amount due under this Act, to the person 
who paid such .arnoant in excess : 

PwvideJ t h n t  thc refund under this section shaIl be subjcct to such 
conditir~ns as may be prescribed. 

13. Polver tp grneltd Sclr:drlz-I. - (1)  he Sta LG Government may, s u b j a  
to the =andition of p r c v i . ) ~ ~  pxt>licalion, by aotificatidn add to ot  de1:t;. 
aqy g ~ ~ d 5 ,  s?$cifid ia ,ctmrnn (2) of Sche Jule-I and amend the rate of h~ 
sp&cilikd in c l ~  m ; ~  (3) thzre2i' and th:r?upm thc said Schedalel shaII 
stand ~ q e n d ~ d  acs~rdingly : . 

Provided that the wtc oF tali shall not: be increased at any onc time. by 
nlorz than 50'4 of th? rate specified in Sched~iIc-I. 



(2) Every nstifica tion issued under-sub-section (1) shall, as soon as 
may be, aftcr i t  is issuzd, be laid on the 'rabIe 01.  tfiej&cgislative Asseybly. 

16. Bar of pr.oce~'ditl,vc.-No suit, prosecution or other lcghl proceedings 
shalllie against any person authorlscd to act by or under. this Act or t l ~ c  
rx tcs madc t h x u n d e r  tbr anything done, or purporiing to have been 
donz, in gu.~d faith, ilndsr this Ast O F  the rclles mads thereundcr. 

17. Po;vcr :o 1l1ill;e nrier.-The State Goveinm~nt may, by notification 
in the Official gazettc, makc ruIes consistent wit11 tllis Act. for securing the 
levy and collectiun or  tax and generally for carrying vut the purposes ot this 
Act. 

13. ~kidarion nad exemprion .-(t) Not withstaudi~~g anything ~ontained 
in any judgment, decrze, or order of any court or  otber.suthor~ly to the 
wfitrary, ally asscssrnznt levy or c ~ l l c c t i n n  of any tax, o r 1  certmn g~ods, 
carried by ruad within the State (hereafter in tbis section refcrred t o  as 
"aforesaid tax") madc, or purpvrti~~g to have been rnad e or any action taken 
or anything done under .ihc p~.uvisions of tnc Himachal Pradcsb Ztxa~ion 
'(on Ccrrnin Goods Carried by Road) Act, 1976 (34 af 1976) (J~csezftcr in 
this section refirred to as "tllc said Act"), at any time, on or xftcr. tbe 17th 
day of July, 1 976 bnt k k r c  the commencement of tbis Act, shall b2 dcemcd 
to bs as valid ; ~ n d  effective as if srlcIl assessment, levy or colIection or actjon 
or thing Ilad bzen ~ n s d e ,  takcn or do11c under the p r ~ v i s i ~ n s  of thisAct and 
accordingly- 

( i )  tlie ;rforewid Lax asscsrcd, levidcd or w llected or pru-pcrling to have 
been :isscssd, levied or co llccted u n d ~ y .  the provisions ~ j f  l h e  ~ i ~ i ~ t  
Act before t he  commenczment of tfus Act shall bc deemed to be 
and alwaysdcemcd to havz been validly assessed, letfied or collected 

. in accordance wit11 law; 
( i i )  no suit or otl~er proceeti ing shaII be maintaiactl or continued in any 

court or before any authority for the refund of, %no n o  enforce- 
mcnt shall bc mudc by any court cr authority of apy drcrcc cr 
order directing thc ref~nd of, any such aforesaid lax which has 
bcen collecred ; 

(iii) rcco veries, if any, shnl l be made in accordance with the' provisions 
of the said Act of all amounts which w?uld have bcen wllected 
thereundcr as such aforesaid tax if  this Act bnd been in force ut 
all material times; and 

( i v )  anything donc or any actidn taken (including any rule or order 
made, noti6cation issued or direction given or exen~ption granted 
or penalty impcsed) under the said Act before the commencement 
of this Act shn!l b: dcemed always to haw bcen v,alid ly done or 
take11 id accordancc with this Act.  

(2) Notivitlistaudiog anything contained in sub-section ( I ) ,  any goods 
specified in column (2)  of the Schedule appended to the said Act shapbe 
exempt from the ,doresSd tax iv3e;e such gmds have blcn cnrried by road, 
at any time. on or @er the commcnzciueilt of the said Act but before the 
cornmecement of this Act and the aforesaid tax has kxn mllccted on 
such goods OQ thegrounds that 113 such t : ~  could have becli Ievied or co IldcteJ 
at that timc. 



(3) F Q ~  the removal of doubts, it is bereby declared that- 

( d )  n:>thins in sub-scction ( 1 )  shaIl bs construed as preventing any 
per s m -  

(i) From questionina, in accordance with the provisions of this Act, 
the assessment, levy or collection of the aforesaid tw ; or 

(ii) froin claiming refund of the aforesaid tax paid by bim in 
excess of the amount due from him under t h i s  Act; and 

(b) no act or omission on the part of any pmon, before tnc commcn* 
cement of this Act, shalI be punishable as an offence which woultl 
not have bcen so punishable as if this Act had not come into force. 

14. Repeal rlnd sdving-(l) The Hi machnl Pwdcsh 7 sxalion (on Certain 
Goods Cdrried by Road) Act, 1976 (34 of 1975), is hereby rrpeald. 

(2) Notwithstanding such repea[, anything done or any action taken 
uildec th; said rep:aled Act shall be deemcd to have becn done or taken 
under this Act as i f  tnis Act had come into force on the 17th day of July, 
1976. 

SCHEDULE-I 

[See sub-sections (1) a t~d  (2) of sectio~t 31 
- - 

Sr. ParticuIars of the good8 on which tax i a  Rate of tax 
Mo. leviable 

1 2 ' 3 - -- 
I . Applzs contained in boxes upto 10 kg. 50 paise per box. 

capacity. 
2 .  Applcs contained in b o x 6  of more th'~ n Re. I .OO per- box. 

10 kg. and upto 20 kg. capacity. 
3. AppIes contained in any other packing 50 paise per 10 kg, or part 

or Ioosc thereof. 
4. Mnngocs 50 paise per 10 kg, or part 

thereof. 
5 .  Mandrin, Sweet Oranges including 50 paise per 10 kg. or 

Kinnn part thereof. 
6. Apricots, Peaches, Plums SO paise per 10 kg. or part 

l!lereof. 
7. ' Grapes SO paise per f 0 kg. or part 

thereof. 
8, Bananas 50 paise per 10 kg. or part 

thcreof. 
9. Pears 

10. othcr fhits. 
- 

11.  Potatoes 

11. All othcr vegetables 

K) paisc per I0 kg. or part 
thereof. 

50 paisc per 10 kg. or 
part thereof. 
25 paise per 10 kg. or 
part thcreof. 

25 paise pcr 10 kg. or part 
thereof. 
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13. Timber : 

(a) Sawn, Haaria, Dimdimas, Rough Axed 
(All Sizes) : 

(i) Dsodar, Walnut, Maple, Birdcherq, Ks. 50 fium. 
BeruJa spccies (Bhojpattar).  Acsculus 

indica (Khanor). 
( i i )  Ka-il, Sal Rs. 40 Cum. 
(iii) CIlii Rs. 35 Cum, 
(iv) FirlSprucc Rs. 30 Ctlm. 
(v) Hornbzam (Kl~irkce), Ad1 Ks. 75 Cum. 

(b) Logs (All - Sizes) : 

( i) Deodar, Wainut, Maple, Birdchcry. 
Betu lr? specics (Bhojpattar): Acscu- 
!us ind ica (Khanor) Rs. 35 Cum. 

(ii) Kail, SaI , Rs. 28 Cum. 
(iii) Chi1 Rs. 25 Cum. 
( i v )  FirjSprucc Rs. 20 Cum. 
( v )  Hornbeam (Khirkcc), Ash Rs. 52 Cum. 

(c) %allies (ALI Sizes) : 

(i) D s d a r  
(ii) Kai 1, Ss l 
(iii) Chil 
(iv] Fir ISprucc) 

Rs. 25 Cum. 
Rs. 20 Cum. 
Rs. 18 Cum. 
Rs. 15 Cum. 

( i )  Chipp:d heartwood or billets or Ing Rs. 501 pcr quintal. 
form or  roots or any other form. 

( i f )  Khair w ~ o d  with bark in bilIcts' or Rs. 251 pet quintal. 
log forin or roots or ariy otbcr form. , 

(c) Fuel wood Rs. 101 per qulntal. 
(f) Chi1 Pulpwood. Rs. 101 per quintal. 
(g) ,4ny other coniferous or broad Icaved Hs. 40 Cum. 

timber. 

tb 
Sczds of a11 forest sjiecies likc Deodar, Kail, Rs. 1001 per quintal. 
Chil and broad leaved species. 

15. Other Forcst Produce : 

(a) Banlb.70 
Ib) S a t h a  

Rs. 101 per quintal. 
Rs. 5001 per qitintal. 
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(c) Resin Rs. 201-per quintal.. 
(to Dicscorea Rs. 251-per qunital (dry). 
(e) Barberies Rs. 201-pzr quintal (dry). 
0 Cirurn Carvi {Kala-7.ecra) Rs. 4001-per quintal (dry). 
( ~ 1  Rnblica aficianalc (Amla fruit) Rs. 101-per quintal (dry). 
(h )  Centia~fi Karru (Kaur). Rs. 501-per qunjtal (dry). 
(i) Jurinen Mncrorepbila (Dlioup) Rs. 501-per quintal (dry). 
(i) Juglansrcgia (Akhrot bark and fruit) Rs. 1001-per quintal (dry). 

I[ (1:) Mcrc!iella esculenta (Guchhie) '[Rs. 3,0001-)per quintal(dry). 
(n Picmt!;ix:t Knrrosa (Kanr. Karu) Rs. 50/-pcr quintal (dry). 
[in) Rau we1 fia se l~ant ina  (Rauwolfia) Rs. 7501-per quintal (dry). 
(4 Ssuss~trea lappa {Kuth) Rs . 30/-per quintal dry). 
( 0 )  Ternin~liii  chtbula (Hara fruit) Rs. 401-per quintal dry). 

(q) Rectha 

I 
(p )  Vio Isc;pz~u Vio laudorah (Banafslia) Rs . 1001-per quintal (dry). 

- Rs. 401-per quintal (dry). 
(0 ChiIgoz3 Rs. 1501-per rluinal (dry). 
(s) Tc:minalia belcrica (Behera fntit) Rs. 401-pcr qt~intal (dry). 
(I) Bhabar grass Rs. 5.'-?cr q~iintaI (dry). 

16. In) Bricks 
(b) Lirn stonc 
(6.) h j r i  
(d)  Sxnd 
(e)  Other iuinor minerals 

Rs . 301-pcr thousand. 
~[Rs .  251-]per ton. 
Rs. 101-per ton. 
Rs. 101-per ton. 
Rs. 101-per too. - 

17. Cement Rs. 1.00 per bag af SO 
ks. 

18. Brick bats Rs. 1[151-]per ton. 
-+ 

SCHED ULE-TI 

-- I--- ----- 
St. Parti.z:lhrs of thc g.mds on Pcriod Rate, of tax 
Nn. which 'tax is lcviablc 
1 2 3 4 

1 .  Ap?!es clntainl;d in h;lxes Fro rn 17-7-76 onwards 59 paise pct box. 
upto 10 kg. , ca~c i ty .  L a  

2. Apples csri tnincd in boxes From 17-7-76 onwards Rc. 1 .QO per bcx. 
of  more than 10 kg. 
nnd upto 20 ks, capn- 
city. - -- -I-.------ ,-. - __-_.- 

1. ';k. 3000(-gcr quirltnt <dry ." for "Rs. 50001-pa quirrtal (dry)". "Rs. 2.51- /"for 
"Rr,,:O!-': and "Rs. 15" for"Rr. &-" Sub. vide Not. No. BXN- (I) I191 dated 30.5-91 
p:ibl!s~lecl id R. H. P. Extra dated 3 1-5-91, P. 1214. 
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3. Apples contained in any From 17-7-76 onwards 50 paise per I0 
other packing or loose. kg. or part 

thercof. 
4. Mangoes (i) From 17-7-76 to 25 paise per 10 

21-8-85 kg. or part 
thereof. 

( i i )  From 22-8-85 50 paise per 10 
onwards kg. orpart 

thereof. 
5 .  Mandrin,Swezt Organges ( i j  From 17-7-76 to 25 paise per 10 kg. 

inclnding Kinnu.  , 21-8-55 or part thereof. 
( i i )  From 22-8-55 onwards 50 paise per 

10 kg. or part 
thereof. 

6. ApriMts, Peaches, Plums ( i )  From 17-7-76 to 25 paise per 10 
21-8-85 kg. or part 

thereof. 
(ii) From 22-8-85 50 pahe 'per kg. 
onwards . or part thereof. 

7.  Grapes From 29-9-76 onwards 50 paise per 10 
kg. or part 

thereof. 
8. Bananas (i)From29-9-76 to 25paiseger10 

21 -8-S5 kg.or part 
thero f. 

J (ii) Frorn 22-8-85 onwards 50 paise- per 10 
kg. or part 
thereof. 

9. Pears (i) From 29-9-76 to 25 paise per 10 
21-8-85 kg. or part 

thereof. 
( i i )  From 22-685 on wards 50 paise per 10 

kg. or part 
thereof. . 

10. All uthcr Fruits From 22-5-85 onwards 50 paise per 10 
kg. or part 

therof. 
1 1 . Potatoes contained in ( i )  From 29-4-78 to 50 paise per bag. 

bags upto 40 kg. capacity. 21-8-85 
( i i)  From 22-8-85 to Re. 11-per ,bag. 

74-86. 
12. Potatoes contained in hags ( i )  From 29-4'18 to Rs. ll-per bag. 

of  more than 40 kg. and 21-8-85 
uptn SO kg. c n p ~ ~ i t y .  ( i i )  From 22-8-35 to Rs. 2-!per bag. 

7-4-86 

13. Patntoes coni:~ined in ( i )  From 29-4-78 to 50 paise per 40 
other pacakage or loose 71 -8-85 kg. -or part 

thereof. 
( i i )  From 22-8-85 to Re. I ,'-per 40 kg. 

9-4-86 or part therefif. 



Potatoes From 8-4-86 onwards 25 paise per I0 kg. 
or part thcreof. 

(Item No. 12 and 13 
omittsd W . P .  J S-4-86.. 

14. All othzr vzgctnblts From 22-8-85 onwards 25 paise per 
kg. or part 

thcrcof. 
15. Tia~bcr: 

(a) Sawn and Wakrics 
(All sizes): 

( i )  Deodar - From 19-4-75 to 5- 1 1-75 Rs. 53 Cum 
Sawn, H3krits,Dimdimas, 
roush aaxcd (A li sizcs) : 

(ii) Dcadal-, Walnut, From 6-1 1-78 onwards Rs. 50 Cum. 
Maple, Birdcherry, Betula 
species (Rho jpattar) 
Aesculus indica 
(KKartor). 

( i i i )  Kail Ft .0~1 19-4-78 to 5-1 1-78 Rs. 4(1 Cum. 
(iv) Kail, SaI From 6-11-78onwards Rs .40  Cum. 
( v )  Chi[ From 29-4-78 onwards Rs. 35 Cum. 

( v i )  Fir From 29-4-78 to 5-1 1-78 Rs. 35 Cum. 
(vii) FirlSpruce From 6-11-78 onwards Ra. 30 Cum 

(viii) Hornbeam (Khirkec) From 6-11-78 onwards Rs. 75 Cum. 
Ash # 

( r l )  Logs (All sizcs) : 
(i) Deodar From 29-4-78 to 5-1 1-78 Rs. 35 Cum' 
(ii) Dc.rrlar.Wnlnut, Fmm 6-1 1-78 onwards Rs. 35 Cum* 

MapIc, Dirdchcrry, 
B-tt~ la species (Bhojpattar), 
Aesculus iridicn (Khanor). 

(iii) Kai] From 29-4-78to 5-1 1-78 Rs. 28 Cum. 
(iv) Kail, Sal From 6-1 1-78 onwards Rs, 28 Cum. 
(v) Chi1 From 29-4-78 onw~rds  Rs. 25 Cun~, 
(yi) Fir From 29-4-78 to 5-11-78 Rs. 20 Cum. 
(vii) FirlSpruce From 6-11-78 onwards Rs. 20 Cum, 
(viii) Hornbeam (Kl~ir- From 6-1 1-78 onwards Rs. 52 Cum. 
kec), Ash 

(c) Ballies (A11 sieus): 
(i) Deodar From 29-4-78 nnwards Rs. 25 Cum- 
( i i )  K;iii From 79-4-78 ti, 5-1 1-78 Rr. 20 C u m -  
(iii) Kai l ,  Ssl From 6-11-75 onwards Rs. 2r). Cum. 
(i l ,) Chi 1 L ' h o r n  29-4-78 oni\ards Rs. IS Cum 
(v) Fir From29-4-78to 5-11-78 Rs. 15 Cum- 
(ai) FirjSpruce From 6-1 1-78 ~clwards RF. 15 Cum. 

( d )  Khair: 

t i )  Chipped 11en1-twvood or Fmrn 6-1 1-78 to 21-$85 Rs. 101- per 
billets of hcnrtwood . quintal. 

- -  -_ --.. -2. --I - -  
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(i i) Chipped heartwood From 22-8-85 onwards R s .  501-pcr 
or billets or log form - quintal. 
or roots or any other 
form. 

(iii) Khairwood with From 6-1 1-78 to 21-8-85 Rs. 5!- per quintal 
bark in bilIers or log 

form. 
(iv) Khair w o d  with From 22-8-85 onwards Rs. 25!- pcr quintal. 

bark in billets or  log 
form or roots or any 
other form. 

(e) Fuel wood (;)From 6-11-78 to Re.0:15 per 
21-8-85. quintal 

(ii) From22-8-85onwnrds Rs. 101-per quintal 

(i) From 6-1 1-78 'to Rs. 11- pcr qunitaI 
21-8-85. 

( i i)  From 22-8-85 onwards Rs. 10!- per 
. quintal. 

(g) Any other coniferjous or From 6- 1 1-78 onwaris Ks. 40 Cum 
broad leaved timber. 

16. Seeds: ' 

From 6-1 1-78 onwaras Rs. loo!- per 
Seeds of all forest species quinta 

like Deodar, K a ~ l .  
Chi] and broad leaved 
spccrcs. 

17. Other Forcst Produce : 
( ( I )  Bamboo ( i )  From 29-4-78 to Rs. 1.50 pcr 

21-8-85. quintal. 
(ii) From 22-3-85 onwards Rs. 51- per quintal 

(b) Katha Froni 29-4-78 onwards Rs. 1501- per 
quintal. , 

(c) Resin . (i jFrom29-4-78 to Rs. 12.50 pcr 
.8-4L79 quintal, 

(ii) From 94-79 onwards Nil. 
(d )  Diescorea (i) From 29-4-78 to Ks. 14'- per 

- 21-8-85- quinlal {dry). 
(ii) From 22-8-85 onwards Rs. 281- per 

quintal. 
(e) Barberies (i) From 29-4-78 to Rs. 101- per 

21-8-85. quintal (dry). 

( i i j  From 22-8-85 onwards Rs. 201- per 
quintal (dry). 

(f) Carurn Carvi (Kala- (i) F M ~  29-4-78 to Rs. 2001- per 
=era) 21 -8-85. quintal (dry). 

(ii) From 22-8-85 onwards Rs. 4001- per 
quintal (dry) 

--, .> . - 
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' ( )  Emblica oficianale j i )  Fro];~ 19-4-78 to Rs. 2.50 per 

(Am la fruit). 21-5-85. qunital (dry). 
(ii) From 22-8-85 onwards 51-per 

qulntal (dry). 
(It) CcnlianaKalu(Kaur) (i)From 2g-4-78 to Rs.251-per 

21 -8-85. quintai (dry). 
( i i)  From 22-84> on~vards Rs. 501-per 

quintal (dry!. 
(i) Jilrince MacrocepIlila (i) From 29-4-73 to Rs. 51- per 

(Dhoop) . 21-8-85. quintal (d13:. 
( i i )  From 22-8-85 onwards Rs. 101- per 

quintal {dry). 
( j )  Suglansrcgia (Akhrot (i) From 29-4-78 to Rs. 101- per 

bark and fruit), 21 -&85. quintal (dry). 
(ii) From 22-8-85 onwards Rs. 201- per 

quin 13 I Id ry) . 
(k) Merchzlla cs~uienta (i) From 29-4-78 to Rs. 2,0001- per 

(Guchhie) 21-8-85. quin taI (dry). 
(ii) From 22-8-85 to Rs. 4,0001- per 

25489 .  quintal (dry). 
(iii) From 26-4-89 onwards a. 2,0001- per 

quintal (dry). 
(1) Picrothim Karrosa (i) From 29-4-78 to Rs. 251- per 

(Kaur, Karu) 2 1 -S-85. qunital (dry). 
(ii) From 22-8-85 onwards Rs. 501- pcr 

qunital (drj). 
(?I,-) RauweIfia serpantina (i) From 29478 to Rs. 2501. per 

(Rauwolfia) 21-8-85. quintal (dry). 
(ii) From 223-85 onwards Rs. 5001-per 

quintal (dry). 
(11 )  Swsurea lappa (Kuff) (i) From 29-4-78 to Rs . 151- per 

21-8-85. quintal (drp). 
(ii) From 22-8-85 onwards Rs. 301- per- 

quintal (dry). 
(0) Terminah chebula (i) From 29-4-78 to Rs. lo/- ppcr 

(Hara fruit) 21-S-85. quintal (dry). 
(ii) From 22-8-85 onwards Rs. 20/- per 

Nntal (dry). 
( p )  Vicdaserpens, Viola- ( i )  From,. 29-4-78 to Rs. 501- per 

odora ta (Badasha) 21-8-35. quintal (dry). 
(ii) From 22-8-85 onwards Rs. 1001- per 

quintal (dry). 
(q) Reetha (i) From 39-4-78 to Rs. 101- per 

21-3-85. quintal (dry). 
(ii) From 22-8-85onwards. Rs. 40/- pper 

quintal (dryl. 
( r )  Chilgou . - ( i )  From 29-4-78 to R3. 75/- per 

21-&85. quintal (dry). 
( i i )  From 22-8-55 onwards Rs.: 15!- per 

quintaI (dry). 



(s) Tcrminalia bzlerica (i) From 29-4-78 to RS. i01- per 
!Bzhcra fruit) 21 -8.85. quintal (dry) 

( i i )  From 22-8-85 Ks. 201- pcr 
onwards. quintal (dry). 

( t )  Bhbar grass (i-) Fmrn 29-1-78 to Rh. 0.50 per 
2 t-8-8L quintaltdry). 

(ii) Frrjni 22-8-85 Rs. 11- $er 
onwards quintal (dry). 

18. (n) Bricks From 22-8-85 Rs. 251-per 
- onwards thusand. 

(b) Limc stone ( i )  From 22-8-85 to Rs. la!- per ton. 
16- 12-85. 

(if) From 17-12-85 to Rs. 15:!- pdr ton. 
30-4-88 

( i f l  From 1-5-88 onwards Rs. 101 pcr' ton. 
(c) Bajri From 22-8-85 onwards Rs. 51- per tori. 
(rl) S ~ n d  Frem 22-845 onward's- Rs.., 51-, per, ton. 
(e) Other minor minm-als From 22-&85 onwmds Rs. 5!- per ton. 

(i) Fro rn 22-g85, t o  Rs. 1 /-per bag 
30-4-88. of 50 kg. 

(ii.): Fmtn 1'-548onwads- Rs; 1.50 per bag 
of 50 kg. 

Note.- In this Schedule the ward 'onwards' shall mean the period 
ending o-n the da3 immediately hefore the appointed daj .  

ESTABLISHMENT OF BARRIERS 

[ Aurhorifativz Erlglislt text of nuf$ca tion No. EXN-F(IO) 2/83, (lared 
289-1 99 1 ,  isstrcrl it1 Hirrdi nnd published iri R. H. P; E x ~ h . ,  dated 

28-9-1991, Puge 2153-21541. 

EXClSE AND TAXATION! DEPARTMENT. 

Np, FXN-F (10) 27&7.,inr exercise. r,tf t h e  powers, cpnferr-&I. by section 
22 (I ..sf theHi'i;ichal Pradesh. Gmerai S31es Tax Act,. I968 (Act 30. 24 
of- I d 68),! se,cIion. 144 of; the. Hiinisha1 grade& Passengers ~alb  Gouds 
Taxation Act, 1993 ( k t  N6.15 of'lPS5)' and' section 5 (I) of the Himachal 
Pradsh Taxation (un-Certain Gsods- Carried by Road] Act, 1991 (Act 
Nb'; Ill' of 1991 ), thc- Crovcrnor of Hirnashal Pradeshl is plead'order the 




